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Dialogues with ULFA

3121. SHRI DRUPAD BORGO-
1AIN: Will the Minister of HOME AF-
'AIRS be pleased to state:

(a) whether Government are taking
ny steps to initiate political dialogue
vith ULFA;

(b) if so, the details thereof;

{c) whether there is any precondition
or such a dialogue; and

(d) whether there is any plan to sus-
end army operation as a gesture and to
reate a congenial atmosphere for
ialogue?

THE MINISTER OF HOME AF-
AIRS (SHRI LK. ADVANI): (a) to
;) Government of Assam and Govern-
ient of India has made several appeals
» militant groups including ULFA, to
ve up arms and to comc forward for
nconditional talks to settle the issue
irough dialogue.

(d) No such proposal is under consi-
:ration of Union Government at pre-
nt.
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Autonomous State for people of North
Cachar Hills

3123. SHRI PRAKANTA WARISA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware of
the long standing demand of the people
of North Cachar Hills and Karbi Auglong
district in Assam for creation of an auto-
onomous state within the State of Assam
as per the special provision of Article
244(a) provided in the Constitution; and

(b) if so, what is the intention and
decision of Government to solve this
issue?
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THE MINISTER OF HOME AF-

FAIRS (SHRI L.K. ADVANI): (a) Yes,
Sir.

(b) Government is-not in favour of

creation of an autonomous state in As-

sam under Article 244A of the Constitu-
tion. &



